
?

1

2

CEI{TRAIJ ADI.IIilISTRATIVE TRIBT'I|AIJ
PRII{CIPAL BEIICH, rH' DELHr

o.r. |o.212412003

Ifednesday, this the 1st day of Oetober, 2003

Hon'ble Shri Justiee V,S, Aggarwal, Chalrman
Hon'ble Shri S. K. I{aik, }lember (A}

Anoop Singh
s/o Shri Raj singh
ASI No.5281"lq, PS Prasa<l Nagar
r/o Vi..Llage and PO Ta1acr
Itistrict Jha j jar (Haryana )

.Appl icant
(By Advoeate: Shri sana .Singh)

Versrts

Govt. of NCT of ttelhi
thror.rgh its Chief Seeretary
Itelhi Seeretariat, fP Estate
New Delhi-2

Commissioner of Pr:I iee
Delhi. PoLiee Headguarters
MSo Btri.lclj.ng, fP Estate
New ttelhi-2

Depr.rty Commissioner of Poliee (Headquarters)
Itelhi PoLiee Headquarters USO Building
fP Estate, New Delhi-2

DePtttl, Commjssioner of Police
Central" Itistriet Darya Ga.nj
New DeLhi-2

Respondents

oRDER (ORArr)

Shri Justice V.S.Agganral :

The applieant is an Assistant Suh fnspeetor in

Delhi PoI iee. His grievanee has heen that certa in
lrenefits have been aceorrled to his eolleagne HC ehiran;i
T,all pertaining to fixation of pay lrnt the same has been

denied to hi.m, Irerured eounse!. for applicant ha.s dravrn

our a.ttention to the faet that the claim of the appli.ca.nt

has been forwarded to the Government of National Capitat

Territory of ttelhi trtrt no action as yet has treen taken.

The matter is stated to be pending therein.
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2. At this stage when rights of the respondents a~e 

not likely to be affected, we deem it unnecessary to 

issue a show cause noti~e while disposing of the present 

petition. 

3. Tt is directed that the claim of the applicant 

whtch has been i.ncorporated even in his latest notice 

dated 7.6.2003 should be examined and necessary orders 

shouln he passed hy the Secretary, Home of Government of 

National Capital Territory of Delhi. A speaking order 

sho\Jld be passed preferahly within four months of the 

receipt of a certified copy of the present order and 

communicate to the applicant. We make it clear that in 

case the Secretary, Home of respondent No.l is not 

competent to decide the matter, the same should be 

forwarded for considera.tion to the appropriate authori.ty 

for doing the needful. 

4. OA is disposed of. 

~olk. 
(S.K~ 
Member (A) 

/sunil/ 

( v. s. Aggarwal ) 
Chairman 




